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2.9.02 ~ List again on 1.10.2002 to

enable Mr. A,Deb Roy, learned Sr. C,G.5.
C. for the Respondents to obtain necessar
instructions on the matter.

-

- Member e Vice-Chairman '1"

mb _ ‘
1.10.02 Heard Mr. A.Ke .Choudhu‘ry, leamoi
Addl. C.G.5.Co for the Respondents, :

Issue notice to show cause as f

to uhy the application shall ngot be .
admitted.

List on 6,11 2002 for admission,
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Mr A.K.Choudhury, learned Addl.

1 CeG.8.C has stated that he has received

some instructicons. Mr Choudhury alsc

f stated that ximme no steps were taken
| as the respondents authority did not

recejve any copy of the application.
This is an old matter. Instead of keeping

- the matter alivé we requeseed Mr Choudhury
; to submit a written statement on perus)al

of the C.A. itself and submit the same

| within 10 days from today .

List on 18.12.2002 for hearing.
The case may be represented by the
applicant if he so desires.

M

Member Vice-Chairman
WO vefre fodys,,, |
L\\\J,}«\W\gef")/’%u\q
g
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Ly [z

Heard fearned counsel for the

| respondents. Hearing concluded . Judg-
' ment delivered in open Court, Kept in

separate sheets. The application is
disposed of. No order as to costs.
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O»’vAo / Rb%o NOo 02%5 ° ° ° Of . 2001 0.

Z SATE OF DECISION .20-12:2002. . .

1 T A Sl :
... ). . BriNandalal Sarkar . . . . - o o - - -APPLICANT(S).
L) . ... ... ... e e e e . w.. . hDVOCATE FOR THE

| ‘ APPLICANT(S) .

t .

I ¥
- VERSUS -

|

. . L . . .upign of India & OrSe. . . . . . . . -RESPONDENT(S).

.« .l i . .MP. A.DEb.ROY, Sr, C.G.S.C.. . . . . ADVOCATE FOR THZ
- RESPONDENT (S) .

|
|
|

THE HON'BLE MR. JUSTICE D.N. CHOWDHURY, VICE CHAIRMAN.

THE FON'ELE MR. K.K. SHARMA, ADMINISTRATIVE MEMEER.

1. Whetnhgr Reporters'of local papers may be allowed to.see
the judgment ? ‘

2. To |[be referred to the Reporter or not 7

3. Whethér their Lordships wish to see the fair copy of the
Jqu@ant ?
|
4. Whether the judgment is to be circulated to the other
Benches 7?

Juégqﬁnt delivered by Ho'ble Vice-Chairman.
A ! ,
!




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Criginal Application No.255 of 2001.

Date of (rder : This the 20th’December, 2002.

THE HON'BLE MR. JUSTICE D.N., CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR. K.K. SHARMA, ADMINISTRATIVE MEMBER.

Shri.Nandalal Sarkar,
S/0 Late Mcngal Chandra Sarkar,
Village ~ Gopinagar,
P.0. Kalkalia,
West Tripura.
+ « « Applicant.

~VERSUS 4

l. Union of Indian New lblhi.
Represented by the Secretary to the
Govt. of India,

Ministry of Communications,
New Delhi.

2. The ¢hief Postmaster General,
North-Eastern Circle, Shillong,
Meghalaya.

3. The Director of postal Services,
Tripura <“tate,
Agartala.
« « « Hespondents.

By Mx-‘ Acmb ROY. SrO C.G.S.C.

RRDER

o

CHOWDHURY, J (V.C.) :~

The matter was taken up for hearing since
the case was pending before the Tribunal for lceng. By Memo
No. Staff/175/SEL/99 dated 4.11.1999 the Chief postmaster
General N.E, Circle, Shillong accorded the apprcoval for
aspointment of 28 candidates in different units on
compassionate frounds. The name of the applicant 8ri
Nandalal Sarkar was appeared in Serial No.15 for the
Postman at .Agartala. The‘ayplicant was a son of Late

Mongal Chandra Sarkar who was a group ‘D' emplcyee of

Contd. .2
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Bisalgarh Sub-pcst Office and the applicant was shown as

SC candidate. By impugned commﬁnication dated 25.5.2001

the waiting list of approved candidates for compassicnate
appointment was discontinued and the option for appointment
was sought for from the approved candidates on compassion-
ate grounds for consideration of absorption by cther
Ministries/pepartments. The applicant assailed the legitimacy

as stated above.

2 From the materials on reccrd it is apparent that
the department considered the case cf the applicant for
appointment on compassiocnate grounds and infact, his name
was approved for appointment. However, the authority by
crder dated 25;5.2001 decided to discontinue the list of
candidates approved for compassicnate appointment and sought
for their willingness for consideration cof absorption by
other Ministries, Apparently, the action of the respondents
Can not be said illegal and arbitrary. The authority
considered his case justly.fairly and reasonably. Needless
to state that the authority tock walfare measure to provide
the benefits tc the members of the fanily of the person who
rendered service in the department, whc died in harness.

It is a beneficial scheme introduced by the Govt. as benevolent

employer.

3. Considering all aspects of thevmatter, we feel that
it is a case which the department should consider the case
of the applicant for appointment against any vacant posts
including a post like Gramin Dak as per law.

Subject to the observatiors made above, the

application is disposed of. No order as to costs.

oLl e

{ KeKo SHARMA ) ( D.N. CHCWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Rajgarh Road, Bhangagarh
Guwahati-ay

Dated Guwahati the 1st August,2002,

No¢ CAT/GHY/3udl,/ 2177 dated %/¢)o2
: _ o .
’Tp;‘f

i

Sri Nancalal de&ar

Resident of Villaga Gopinagar,
poUo Kdl&alia,
Weat Tripura,

Sub..t Defective applicstion,

vRaf.gtv Thia oFfice letter datedtﬂ3.7-20025

We have already informed yeu vide wur letter of
'-auan ‘number dated 13,7.200% regarding your darectlva "
Japplicaticn which i8 received us by posty But you have | R
neither ‘removed the dePects nor attend tnis office till \
date. 1f you fail to attend this office on or bafore |\

20, 8.2002 to removae the aefacts of your application, we
~uill return the same to you.

v !

-~

4
‘\
v

Youriqij;ﬁzgylly, i
et

5 -
(SECTION QFFICER) . |

a8

e
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No .‘C.AT/GHY/ 56 /:ué‘l / PR Ly \\’)

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Rajgarh Road
Bhangagarh, Guwahati-5.

Dated Guwahati the'ﬂ3ﬁﬁ July, 200%:

“sri Nandalal Sarkar )
Resident of Village Gopinagar
P.0:~ Kalkalia, West Tripura.-

Sub:- Regarding your defective application.
Sir,

I am to inform you that there are some defects in

.the Original Application which you have sent to this

Registry by Post for filing. Therefore, you are
requested either to send five photo copies of the

Original Applicaticn alongwith an application praying

. .before the Hon'ble Tribunal to decide the case on merit

as absentia, if you do not want to appear in person or

you5shbuld personally attend this Office to remove the

~defects of the application and also for appearing in

person as early as possible.

Yours faithfully
Jo o

Section Officer
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IN THE CENPRAL ADMINISTRATIVE TRIBUNAL.
| GUWAHATI BENCH.

CASE NO. 0 A 355'79-\%\

s

/2001.

BETWEEN

ghri Nandalal Sarker,

Son of Late Mongal Chandra Sarker,
Resident of Village =~ Gopinagar,
P.0. Kalkalia, West Tripura.

.ee  APPLIVANT.

1. The Union of India,
Represented by the Secretary tm
- the Government of India,
Ministry of Communication, :
NEW DELHI. :

2. The Chie£ Postmaster General,
.E. Circle, Shillong. Meghalaya..

3. The Director 6f‘Postal Bervices, :
- Tripura State, Agartala.

..o ' RESPONDENTS.

R SN



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH.

BETWEEN

shri Nandalal Sarker, '
8/0. Late Mongal Chandra Sarker,
Village -~ Gopinagar,

P.O. Kalkalia’

West Tripura.

AND
1. Union of India, New Delhi,
Represented by the Secretary
"to the Government of India,

Ministry of Communications,
NEW DELHI. L

~2. The Chief Postmaster General,
North Eastern Circle, Shillong,
Meghalaya.

- 3« The Director of Postal Services,
AGAREALA- b

" eew RESPONDENTS»

DETAILS OF APPLICATION.

(&) Name of the Applicant: - Shri Nandglal Sarker.

(b) . Name of the father:- Late Mongal Chandra Sarier.

(c) « Age of the Applicant:- , :19 yéara.

(d) . Designation and parti- Chief Fitmaster General,
‘eulars of Office(Name N.E. Circle, Shillong
& Station) in which accorded to the appointment
employed or was last of the applicant as Postman
employed before ceasing in the Agartala Division vide -
to be in service:~ Memo. No.Staff/175-SEL/99,

dates 4th November,1999..

(e) . Office Address:- - . Not yet appointed, sO
_ does not arise.



(Pagé 2) o
(£) « Address for service of Shri Nandaig;»saxxet, -
Notices: - 8/0. Late MongallChs Sarker,

(@

(b).

(C)o

(a)o

(b) .

(C)o

Village -~ Gopinagar,
P.O. Kalkalia, .
West Tripura.

PARTICILARS OF RESPONDENTS.

The Secretary to the Govermment of India,
Ministry of Communication,
NEW DELHI. '

The Chief Postmaster General,
North Eastern circle, Shillong,
Meghalaya. ' '

The Director of Postal Services,

Tripura State, Agartala.

I

PART IQULARS OF ORDER AGAINST WHICH
APPLICATION IS MADE:~

order in Memo. No.Staff/175/SEL/D9
datad.Shilleng.”4th November, 1999.

Letter of reference NO. BB-7/C/SEL/Rolx,
dated, Agartala, the 25th May, 2001 issued
by the Director of Postal Sexvices, Tripura,
Agartala. , :

- 8ubject in brief - Approval of the appointment

of the applicant to the post
of Postman was accorded by the
Thief Postmaster General, NE

Circle, Shillong, but it was

cancelled by the Director of

Postal Sefvices, Tripura,Agaftala
vide Le&ter NO.BB~7/C/SEL/Rolx,

dated, Agartala, 25th May, 2001.

Contd=3.
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JURISICTION OF THE _TRIHJNBL%

The appltcahffaeclaras.that the subject
matter of the order against whith he wants redressal is

within the jurisdiction of the Ld. Tribunal.

LIMITAT JON: -

The applicant further declares that the
application is within thg limitation prescribed under
Section 21 of the Central Administrative Tribunal Act,lQBS
and the impugned order dated ZSth May,ZOOl was received
by the applicant on 13.6.2001 by poac. |

FACTS OF THE CASE:

1. :hat, the father of the applicant, namely,

ﬂongal Chandra Satker wés an employee under the Postal ~
Department; Govt. of India and lastly posted at the Bisalgafhv<
Sub-Posc office, Bisalgarh.’ Hé,was a Gtoup-n employéeg He
died on Cf /é ) C}Z After his death, the applicant being

son of said Mongal Ch. Sarkar filed an application before the
Director of Postal Services, Tripura, Agartala, praying

for appointihg him in any post under the Postal bepértmant

as a Die-in-harness case. The application was forwarded

py the Director of Postal Services, Tripura, Agartala to

the Chief Postmaster General, NE Circle, Shillong. A

number of correSpondendas took placé~in between thei
appiicant and the Director of Postal Services, Tripura,

'Agarbala, in the matter of his appointment’and ‘ultimately



(Pagé 4) .

his case was. recammanded by the Direceor of Postal
‘Servicas, Tripura, Agartala to the Chief Poatmaster General,
N.E. Circle, Shillongs Having considered all the parti-
cnla;s-rega;ding the applicant, the Chief Postmaster
Generél, N.E. Circle ,'Shillong issued an order vide
‘Memo. No. Staff/175/SEL/99, dated Shillong, 4th Nov.,1999
approving:the appdintmeht of the applicaht to the post

of Postman under the'hgartéla Division. 'in the Memo.

of approval, the applicant is in serial No. 15. This
letterxof approvél'was élso commun;cated to the applicant
by the Chief Postmaéter General, NE Circle, Shillong. .

PhOtO—COpy of the Memo. dated 4th Nov.,1999
is annexed hereto and marked as ANNEXURE-I.

24 That, the applicant had been waiting for
.appoihtmgnt to'that_postvfrom the Director of Postal |
Services, Tripura State, Agartala, bat ingtead of
issuing any appointment letter, the Director of Postal
Sexvices , Tripura, Agartala, informed the applicant
.that.the waiting 1ist of approved candidates for compé-
ssionate appointment have been decided by the Department
to be_cancelled with 1mmediaté effect « By this letter
it was alSOIinformed to the applicant that it was decﬁded
to obtain willingness from approved candidates of compa-
-ssionate grounds for consideration of abso:ption by

othez-Ministries/Departments and the applicant was

contd-5.
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requested to sulmit his willingness by furnishing
Bio~-data in the enclosed Proforma duly filled in as early
- as possible for onward submission to the Citéla Offica. '
Copy of this letter dated 25th May, 2001
issued by the Director of Postal Services,

Tripura, Agartala, is annexed hereto
- and marjed as ANNEXURE-2.

| Being aggrieved by that order dated 25th
May, 2001, the applicant £iles this applicé;ion before

this Ld. Tribunal on the following groubds: -
GROUNDS

“(a)« Par that, the order contained in the .
letter dated 25th May, 2001 (Annexure-2) issued by the
Director of Postal Services, Tripura, Agartala, is
illegél abd without jurisdiction. The approval of
the appointment of the applicant to the post‘of.Poshmah
was accorded by the Chief Postmaster~éénaral. NE Circle,

- ‘Shillong vide Memo. dated 4th November;'1999_(Annexure-1)_

~and as such, the Director of Postal services, Tripurs,

Agaetala, has no jurisdiccion to pass this order dated

25th May, 2001

(b) « For that, no reasons have been communi-~
cated to the applicant about the cancellation of the

appbintment,of the applicant.

\

Contd-‘ .
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" (c)+ For that, the applicant's appointment
was approved and accorded Qy th§ Chief Poatmaster-General,
N.E. Circle, Shillong on compassionate grourd and as a
Die-in-harness case and in that view of the matter the
éppointment cannot be ‘cancelled by the Director of.Pestal _

Sexvices, Tripura, Agartala.

(d) » For that, in spite of the fact thatlthe '
appointmeht,was aqcorﬁed in November; 1999 and after a
~long peziéd, the_Diréctor of Postal Services, Ttipuré;
Agartaia_issued the impugned order of cancellation vide
letter dated 25th Maya 2001 and there is no justification
to Qelay the appointment and eancellihg the appointment

after such a long period.

(e) » For that, the applicant had been wnxiously
walting during this long period for appointmgnt to the
- post of Postman in pursuance of the order issued by the
Chief Postmaster General, NE.Cixele,,Shillong vide Memo.
-datéd 4th Novembeq; 1999. He has been passing his days
almost in Stérving oondiéion and he £finds no other means
of livlihood. In that view of the matter, cancellation
of the order of appointment is most unreasonable and

against thé principles of natural justice.

~

(£) e Fof that, the Director of postal Services,
. Tripura, Agartala, ased me to submit petition in proforma

for consideration of absorption by other Ministries/Deptts,

Contd""vo
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(page 7) «
but this is absolutely illegal ard unreasonable inasmuch
as the other Ministries/Departments have nothing to do
for the appointmént of the applicant. As such, this sort
of decésion/di:ection 1s meaningless and most unreasonable .
other : . |
as the/Ministries/Departments are not bound to appoint the
applicant inasmuch as the applicant's case is based on
die-in-harness on account of death of his father, who was
an employee in the Postal Department.
RELIEFS SOUGHT FOR.
In view of the facts mentioned above, the '
applicant's praysis for uhé following reliefsi=- -
' To cancell the order contained in 1étter
g 'No. BB-7/C/SEL/Rolx, dated Agartala, the
' 25th May, 2001. - | o .
To diréct the respondents to issue 1etter‘
. of appointment in favour of the applicant to
P} the stt of pPostman urder the Agartala Division.
’f " within a time to be specified by this Ld. |
Tribunal with effect from 4th November,1999.
{c) . To grant arrears of salary in the scales
of pay of Postman with restrospéctive effect
i.e., 4th Nov., 1999.
[ ) N
I | ' — (@) . other relief or reliefs as the Hon'ble

Tribunal ﬁay deem it fit and proper:

Oontdna.
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I. That, the applicant files this petition beforef

‘the Hon'bie Tribunal by post as there is no sitting at

Agartala and further facts that the applicant is & very very
poor¥ person apd has no financial capacity to engage a
Lawyer and_sendvalhawyer'to cuwahati for conducting this

application.
I1. That, particulars of Postal Order in respect of
the Application Fees is as followsi- -

(i) . Number'of Indian Postal g ' -
Order s | 66 #Lo1 20

(ii) . Name of the Issuing General Post Officey"
post Office: . Agartala. \
(111) . Date of Issue of 187106 /0+
' ‘Postal order :- ' ’ '
(div) » ?ost office at which GUWAHATI.
payable $ - L

III. List of Enclosures:-

" (a) . Memo. No. Staff/175/SEL/99, Shillong A
dated 4th Novembet, 1999 according approval
of the Chief Postmaster General, NE Circle,
shillong ©f the appointment of the applicant

to the post of Postman under Agartala
Division. (ANNEXURE-I). -

(b) . Cancellation of the ssid approval letter
vide No. BB-7/C/SEL/Rolx, Agartala, dated
25th May, 2001, issued by the Director
of postal Services, Tripura, Agartala.

(c) . Postal orders := £y Ra - 5—25 » 70 fW‘?f "

VERIFICAT ION FOLLOWS.
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VERIFICATION.

| I, Shri Nandalal Saxise&y son 6£ Late Mongal Ch‘*
Sarker, ex-éroﬁp-D of Bisalgarhv Sﬁb-Post Of:Eicé;' i:ésident
of village - Gopinagar, .o. Kalkalia, District- West
Tripura, dohareby- verify that contents of Paras~ 1 and
2 of the facts of the éase are true to my péfa‘sona-l-knowledge, -
Ground Nos. (a). (b). (c),(d), (e) and (f) are true to my
belief, reliefs souoht; for in paras (a). (b),(c) and (d)
are my humble sumissions before the Hon‘ble Tribunal and

1 have not suppressed any material facts.

Dated, Agartala. (Signature of the aApplicant) .

The zﬁ_ (4 ’ June,Zool.
{8—&—-ev7

TO

\/ The Registrar,

Central Administrative Tribunal,
Bhangagarh, Guwahati, Assam.
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e ~ DEPARTMENT OF POSTS: INDIA — -0
OFFICE. OF THE- CHIEF POSTMASTER GENERAL N.E. GCIRCLE:: SHILLONG=1,

e
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....“..l.?.t.

o No.Staff/175-3EL/99 Dated at Shillong, the 4th November!99. )\

—

: _Approvalfof the Chief Postmaster General N.E. Circle, Shillo
i is hereby .accorded to the appointment of the following Candidaies to "
different cadres in different units on compassionate grounds in relaxa-

tion of normal recruitment rules as indicated against eachs

o | { - 1} L § g Y — :
:Sl.iName of Candidate iDate of birth{Educa- {Cadre :Division ¥7Remarks.-'E
Ny HE . Ytional i{to ito which | '
Voo ICommunitye: iqualif i-{which fallotted. i :
P P fcation. }appro=; ! '
I '- e iveds ! ! i
I P SRR P : T

1. Sri Indibar Dam, 1.3.72 BE(Tech) PA Agartala Age relaxed.
s/0 Late B.KeDam, = O«Co : o | ,
Ex-5P0s, Jtanagar S ' \V///// '
C/0.Sri Sukumar . ' _ |
Sengupta.Batta-
1ia. Gate Guwahatil

18 (Assam) o |

2, Smti.Roma Chakra- 16-4-66 . CGL.VIII  Gr.'D’ Arunachal Age relaxed
borty,W/O Late Moloy 0O.C. ' , Pradesh
Chakraborty,Ex-Nicht ' - :

Guard{A.r.) ¢/0 Sri SN,
Sonowal Postal Colony
Itanagar (Arunachal
Pradesh). .

'~ 3, Sri Prakash Kumar, 5.10-71 HSLC Postman.Nagaland
.Tanti . SeCe ‘ . )
s/0(L) Raghunath
- Tanti, Ex~Gr.'D'

Dimap‘ur SO
Nagalands , S _ :

4, Smti.Madhumatl Doom, l.4.,62 -~ - NIL “ Gr.'D' Nagaland Edu.Gua.&
w/0(L)Makhani Doom, S, C. Age relaxe
Ex~Cr.'D'-Safaiwala - ‘ o
'Dima";p'ur ‘So‘o‘o Nagaland- . o .

5. Smti Ashiene,W/O sri 29-12-76  CL.IV Gr,'D' Nagaland Edu.Qua.
Khriengulie,Ex-PA, SeTa | ~ - pelaxed,

‘tohima H.G. G/VU
Rokowhelie ITI,
Kohima Nagalando | _
4, Sri Biswajit Das, 2.9.76 Madhyamik Postman INR
s/0{L)Tapan Kumar 0sCe
Das,EanPM,Babur
.~ bazar S.0. Vill:

' Kajragaon P.C.
Kailashahar
(Tripura)
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- 151+ Name of Candidate 'Date of birth|Educa- | Cadre! Division | Re‘grks* 1
Noe} - | e tional | to | towhich | & !
} ¢ Community. {qualifiq which| allotted ! SRR B
| ] ~ [lcation.} approq | RE
| A i tved, | | \ RE
1 2 N i
1 ' , : SR B : T . !
7. Sri Subhabrata 14-1] =70 BA PA - [INR 3 1Age relaiéd;~
-+ Bhattacharjce,S/0  G.Cs - . - -
Smti.Manju Kona o
Bhattacharjee, Ex=

Be
S,

10,

1l

12,

13.

14,

-Iriancy Marbaniang,

PA,Chandrapur S.0.
Digherpar P.O.
Dharmanagar, , :
Tripura, , ,

Sri Gautam Malakar, 17-6-7
S/0(L)Jnanendra Ch. S.C.
‘Malakar,Ex-PA, DNR,
poOo & Vill Bhagyapur.

- Dharmanagar, Tripura.

Sri Nityalal Sabdakar,20~7-80
S/0(L)Nandalal Sabdakar, O.B.C,
Ex-EDMC,DNR Dn.Vill.,
Baruakandi Via.Chandrapur
‘NJeTripura.

Smti.Sipra Dey,W/O (L) 1,3.65
GObinda Ch, DGY.EX-FA, 0.Ce
Tura,Postal Gr.No.6 -
Akhonggre,Tura.

Sri Ratnadeep Bhatta- 28-2-77
charjee,S/0 Ranadhir 0.Cs
Bhattacharjee,Ex.Gr,'D'
Meghalaya Dn. Upper
Liumparing Shillong-

793 004, |
Smti.Juliana D, 1=-6-69
Marbaniang,D/O(L) S.T.

Ex-PA,Meghalaya Dn.
LumawbaRfUpper,
Shillong=793 005, .
Sri T.Chinkhotang, 4-6-79
$/0(L)T.Thangkhokam, S.T.
‘Ex=Deptl.Runner

Manipur Dn,

Vengnuam Dibong
Khunou,Jiribam,

Manipur.

Sri Uttam Kr.KHajong, 30-9-77
S/O(L)K.Hajong,%x- S,?,
EDBPM,Megh. Dn.Vill

& PO Zekabari ,

(Garobadha )W,Garo

Hills

Madhyamik Postman DNR

VIII
CL. IX

HSLG

CCLJIX

CL.IX

EDA  DNR

Gr.'D' PSD/Scs Age relaxed.

Postman Meghalaya

PA  Meghalaya

Gr'D' Manipur.

"EDA Meghalaya

°Cv%dd@§*‘;u,‘
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ESL.}Name of Candidate }Date of birth(Educa- 'Cadxe td}Div1sion.Remarks{i
;N‘}: : & {tional .which }to which} !
; o 1Community. :qualifi-!appro- gallotted. 2 4
s 1! 1[ %catj.ono_% Ved -t _ : ()‘/! :
t1 2 C 3 P 4 s 16 7 !

\/)5//Sr1 Nandalal Sarkar, 9-2-77
S/0(L)Mangal Ch.Sar- S.C.

- Vill.Gopinagar P.O.

16.

17,

18,

19.

20.

kar,Ex=Gr.'D'Agartala ~

Y
Kalkaliya,W,Tripura.

Smti.Vesakhalu Medeo, 26~1-80
D/0O(L JRazouvonou, Ex=- SeTe
PA,Nagaland C/O Sri
M;Chunzho Postman,

Kohima H.O.Nagaland.

Sri Kartik Roy,S/O 8=1=80
(L)Babul Roy,Ex-BPM, O.C.
Agartala Vi 1.Cataram

P.C. A.R.Para,S.Tripura,

Smti.Shikha Das,D/O(L) 14-1-76
Harimohan Das, Ex~ED, S.C.
Agartala Vill & PO
Mogpuskarini Via:R.K.Pur

S. Tripura,

Sri Rajesh Kr.Dey, 943,78
S/0(L)Nanigopal Dey, O.C.
Ex-Postman,Agartala ‘
Krishnanagar, New
Palli,Agartalas

Smti.Himani Dutta,  16-1-74
W/0(L)Amaleswvar Dutta, O.Co.
Ex~Gr.'D',Agartala

HSLC

10+2

Mad
(Failed)

Madhyamik
(Failed)

Cl.VIIX

No.l. Bipin Nagar Colony,

~ P.0. Kakrabon, S.Iripura.

21,

22,

23.

25.

.Amar Ch.BhOWmlk,Ex-EDDA
'Agartala Vill &PO Mohua
‘Milan Amarpur,S.Tripura.

24, .

Smti.Sandhya Rani Deb,7.1.6€6 CL.VII
w/0(L)Sudhangshu Deb, 0.C.
Ex-SPM,Agt.Dn.Vill g

P:O. Tangamati Amarpur,

S.Tripura.

Smti.Lalhnemk im,W/O(L) 1.0‘69
Thanzuala Lushai,Ex- SeTe

" CL.IX

.PA Nagaland c/OL.Simte, PA

tmapur S.O.Nagaland.

Sri Kanu Bhowmik,S/O(L) 1266C68 CL VIII

29-7-80 HSLC

S'q T.

Sri B. Lalrohlua,S/0"
(L)B, Hrangdawla,Ex-
PA, Mizoram ARMED
VENG SOUTH Aizawl,
Mizoram. 2

ba aliKW\Jyrwa 29-4-79
D?O% % Jprrwa, ’ S.T. .

“CLl.VIII

' Postman, Meghalaya

Mawlai Nonglum,Long
Round Road, Shillong—

793 0C8-

amik EDA-

Madhyamik Postman Agartala
—

e

 Postman Nagaland.

EDBPM Agartala

‘Agartala

Gr.'D' Agartala

Gro'Dt  Agartala

Gr.'D'! ‘Agartala Age relaxed.

Gr.'D'  Nagaland

EDA Age

Agartala
S ' relaxed.

Postman Mizoram

"Gr.'D' Meghalaya

contdud. -.: /2
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26, Sri Biman Kukherjee, 8=11-76 CL.VIII Gr.'D' Meghalaya
S/0(L)Bandhan Mukharjee, 0.C. '
Ex=PA,Meghalaya Banasree ~
Postal Colony,Nongrim
Hills Shillong-793003. . Co :

27, Smt4.Linora ‘Sawkhmie, 2~4-67 6L.VII  Gr.'C' Meghalaya Age
W/O(L)N. Shongwan, S.T. ~ o relaxede
Ex=Gre'D*' Me hala§a
C/0 IDIRIS SAWK-MIE

Mawlai Nongmali
Phudmawri, Shillong-
793008,

28, Sri H.A.S. Yopam, 1,1.77 ST, 10+2 PA Manipur
S/0 Sri A.S.Ramnan Tangkkul
Ex=PA, Manipur,
Awangthang,Ukhrul-.
795142 Manipur.

2, Upper age iimlts in respect of candidates at Sl.l 2 4, 7
10,21 23 & 27 have been relaxed in exercise of powers dele ated for the :
purpose under DG,Posts letter No.24=196/86-SPB=I dtd.2l-4- ‘ 9. This may be
cited as an authority while filling upthe First page of their service
book o% appointment,

Educational Qualification in respect of candidates at Sl,
4 & 5 have been relaxed in pursuance of para 6(B)(d) of Dapttl of Perso=
nnel & Trg. letter No.14014/6/94-Estt(D) dtd. 9-10-98 circulated under
DG,Posts, D.Ce letter No.24=4/97=-SPE-1 dt.28-12-98,

3. All preappointment formalities including ‘induction trai-
ning etc. where prescribed, should be gone through by each appointing
- authority.

4, Each appofnting authority will please obtain original
certificates/dacuments required and' verify them properly to ensure eligi-
bility of the candidates.

5. The appointin? authority should note that‘the compassionate
appointment is to be made agalnst direct recruitment Quota and should be
made upto a maximum of 5% of the vacancies of such direct recruitment
quotas

Candiuates may be absorbed agaihSc posts as per serial based
-on the dates of receipt of their applications in the divisional office.

"~ 6+ The date of absorption of the candidates |& calculation of -

vacancy position may be communitated to Circle Office in due courses
- Where there 15 no vacancy, the selected candidate will have

-to wait for his/her turn for appointment,

el
( A.K. Dutta )
Asstt., Director(Staff)
- For Chief Postmaster General,
Ne.E., Circle, Shillong.

C "g5o¢
. ot s s
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Copy to -

.|.A
:':‘

. (1) The D.P.S., Itanagar/Kohima/Imphal/Agartala/Aizawl.
(2) The Sr.Supdt. of P.Os, Shillong.
(3) The Supdt. of P.Os, Dharmanagar.
(4) The Supdt.P.S.D., Arunachal Silchar.
(5) Respective Files, -
hdidates Concerned.fé%%zf}\/CLKLQQJELxZ— SonkKair—
(7) '
(8)

r

For Chief POM General ,

N+.E. Circle, Shillong-l,
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DEPARTMENT OF POSTS:INDIA
HOE@ICE<OF THE DIRECTOR 2OSTHL” ShRVICEStTRIPURA STATESAGARTALA—l

5/}_77_ Na/naa(af Sarkar'

é/o La*e m al_CA- 503'/«;;

“‘"df e YI- _.(-Sﬁal
\a”"éef’.maﬁ‘ar Po- %a_/k Hia Toipuva (D- -~

~

To

?

No. BB—?/C/Sol/Rolx ' Datod ét Agar}:alé, the 25th May'ol
‘ : ~_

2
oo
g

) “Sub:- Disc0ntimation of -walting list of candidates
o : upprovoJ for compassidnato appointnont and '

other relevant instruction from -Poptte O£ Por-
sonnal and Traim.nCJJ e

RIS

[}
.

0 Wwith roference to the abovc subject it is ¢ intimate -
“that tho walting lists of approved canlidates for compassionate
qppointmont have *=cn dacided by the Departmont to be aiscontimod
with ‘immodiato oftoct,

- i It: is,thorcforo,docidca to obtain wil li-xgr{css frow

ubsorption by othor Ministrios/Dcpartments.

-

qpprovcd canlidato.. on compussionato ground’ fax:jo/g/mcratmn of

Accarding].y you aro’ requested to submit youl:;}i,ll-inr_:nm:
a/w tho', biodata in tho oncloscd, proforma duly filled 1
p:)saib-lc for onward submission to Circle Officc,

cu”rTT 3 .

Enclbs-' As, ‘gtated,

/

ph}
| @m,%fm,
Por rector stal Scrvicoese

T. xpura State,mgartala-799001
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CENTRAL ADMINISTRATIVE TRIBUNAL Y,
GUWAHATT BENCH |

: Rajgarh Road
Bhangagarh, Guwahati-%.

No eA“t/@ﬂy/g(,Im,a/afLA‘Dated Guwahati the (2T} July, 2004,
' 'Sri Nandalal Sarkar

Resident of Village»Gopinagar
, P.Oz- Kalkalia, Wesp Tripura.

o
| SN
"\Il

',Subi; gébarding your deféctive‘application.

' 'Sit: o

-

I am to inform you that there are some defects in
the Original Application “which you have sent to thig
Registry by Post for filing. Therefore, you au::e~
requested either to send five photo copies of the
Original Application alongwith em application praying
before the HOn'ble Tribunal to decide the case on merit
as absdntia. if you do not want to appear in person or

you ahould personally attenﬂ this Office to remove the
Adgfegts‘of the application and "also for appearing in

“fP?rFQn as early as possible.
vours faithfully
" &8 O" Y

e t“ . Section Officei§\




